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N TI\IE” HIGH COURT OF. DELHI AT NEW DELHI
ITA427/2018 and 7‘:\‘ T
- ITA 49512018 wrth CMNo 16306/2018 REET A

- THE PR - COMMISSIONER OF INCOME TAX -5, .. Appellant
- -~ . Through Mr Ruchlr Bhatla Advocate I

S | ‘ versus - . -
i KRONOS SOLUTIONS INDIA: PVI.LID. .. Respondent L
PN Through ~Mr.. Kamal Sawhney, ‘Mr._Prashant . -
o Meharchandam and Mr. Upkar e
Agrawal Advs o T

. ;l CORAM: T L
: HON‘BLE MR JUSTICE SANJIV KHANNA TN
’ HON'BLE MR. JUSTICE CHANDER SHEKHAR .
Dol T ‘ORDER - ; R
% 5 30072018 S } B
: o i.‘_ Counsel for the appellant/Revenue states that the tax effect 1n
the present appeal is below Rs. 50- Lacs and therefore 1n terms of
N 01rcular No 3/2018 dated 11 07 2018, the substant1a1 quest1on of law
ralsed in the appeal need not be answered |

Recordlng the aforesald statement ‘the appeal is dlsposed of

w1thout answerlng the substant1a1 questlon of law Wthh 1s left open
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